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cee Applicant(s)
V/s ‘

Union of India & Ors. T eea Respondent(s)
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The Deputy Registrar,
_Central Administrative Trlbunal, :
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Prescot Road, Fort, ” S e
Bombay - 400 001. .
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Take nOth° that a Contempt Petition Rhas be=n filed by the
applicant in the above mentioned case. complaining of non-complldnce
by the Respondents of the orders passed by this Hon'ble Tribunal on
23( I-‘MCH

, and the same has been registered for action being taken

under the Contempt of Court Act, l%}l.

Nhen the Sdld petition was placed before the Trlbunal, the
Txlbunal has passed an order that Refgre taking Contempt Proceédlng

notice be issued to you to show cause as to why such Contempt
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- Take noticd that you should appear hefore the Tribunal in

person or through your advocate on 23.2.96.

A copy of Tribunal's Order dated 1;1.96 is enclosed for

 compliance.

Dated this - X | 199%.

ENCL : Copy of T.O. dte

Section
1.1.96 o
TRIBUNAL'S ORDER : " Dated : 1.1.96
. - - _v s . : ) - . %ﬂ ,
CORAM : HON'BLE SHRI B. S. HEGDE, M(J) rf;ﬁ,“&

HON'BLE SHRI M. R. KOLHATKAR, M(A) | R

/

Ge S. walia, counsel for the applicant.

eﬁé noﬁice to the respohdents to file reply to C.P.
. o .
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t the case on 236296, ;
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